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Mr. Speaker: The House will now 

take up other business

FAPERS LAID ON THE TABLE

A mendments to Medical and Toiurr 
P reparations (E xcise D uties)R ules

The Deputy Minister of Finance 
(Shri B B Bhagat): Sir, I beg to lay 
on the Table, under sub-section (4) 
of Section 19 of the Medicinal and 
Toilet Preparation* (Excise Duties) 
Act, 1955, a copy of the Notification

Public Importance 
No. S. R. O. 1948, dated the 15th June,
1957, making certain amendment* to 
the Medicinal and Toilet Preparation* 
(Exdae Duties) Rules, 1956. [Placed 
in Library. Set No. S-18S/57].

RE. ADJOURNMENT MOTION

Raja Mahendra Pratap (Mathura). 
Sir, on a point of Order

Mr. Speaker: I may state this for
the information of the hon. Members 
The hon Member gave notice of an 
adjournment motion after the House 
began to sit—that is, at 11.05 am 
Therefore, I disallowed it on that 
ground Further, what he referred to 
therein was purely a matter of law 
and order of a State Therefore, We 
are not concerned with it On both 
these grounds, I have disallowed it I 
further sent word to him about it 
Whenever I disallow or do not give 
my consent, I inform the hon Member 
and if still he has any doubts and 
wants to convince me by any argu­
ments, he can come and see me and if 
I am convinced, I will agree with him 
and waive the notice

Raja Mahendra Pratap: At what
time can 1 come and see you, Sir’

Mr. Speaker. He can come and see 
me m the Chamber soon after I go to 
the Clumber

CALLING ATTENTION TO MATTER 
OF URGENT PUBIIC IMPORTANCE

PROFOSFD STRIKt BY DELHI TEACULRS

Shri S. M. Banerjee (Kanpur): Sir, 
under Rule 197 I beg to call the atten­
tion of the Minister of Education and 
Scientific Research to the following 
matter of urgent public importance 
and request that he may make a state 
ment thereon:—

“The proposed strike by the 
teachers in Government and pri­
vate schools in Delhi on the 30th 
August, 1957”


